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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERAbAD BENCH
AT HYDERABAD, .j

0A,.No.533/93,

Date of order:24,8,095,
il

Betweens~

Mohd,Afzal ese  Applicant, i

And
1. Chief Perssnnel Officer, South Central
Railways, Rall Nilayam,Secunderabad. ;
2. Superintendent (Printing and Statienary),
Seuth Central Rallway, Rail Nilayam,
Secunderabaéd,

t
PR Resperndents.

I%

Counsel fer the Applicant: Mr.S,Lakshma Reddy, Mdvocate. -.

Coungel f or the Respendents: Mr,v, Bhimi-:nna.sc for Rlys.

CORAMs i

- - _ - ——— - e e e

HON'ELE SHRI R,RANGARAJAN, MEMBER ADMINISTRATIVE,
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0.A.,NO.533/63.

JUDGMENT Dt: 24.8,95

(A3 PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri S,Lakshms Reddy, learned counsel
for the applicant and Shri V,Bhimanna, learned standing

counsel for the respondents.

2. the applicant joined service in the Rajilways

on 1.5.1957. It is stated for the applicant that he was
L;..O&)!)(u@hk\(‘/ =

sick from January 198%q?nd when he reported in 1991 after

he was recovered, he was informed that he was removed

frem service from 1.11,1%82 for unavthorised absence,

3. The age cof the applicant was given as 56 years
in the OA which was filed on 16.6.1993, He must have

completed 58 years by now,

4, The submission for the applicant is that he

could not attend to duties from January 1982 hecause of
At oy B
the mental disorder. &As the applicant had'g4 to 25 years
of service and thus more thab the minimum period pre-
. o O
scribed for eligibility for pension,iggqu;the possibi-

lity of the asppellate avthority modifying the order of :}

period from the date of removel till the date on which
the applicapt completes 58 yezrs as dies-non, cannot be

ruled out., T . L ¥

X

contd....
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Copy tes~

1,

2,

Chief Persennel Officer, South Central
Rallways, Rall Nilayam, Secunderabad,

Superintendent (Printing & Stationary)‘.
Seuth Central Railways, Rail Nilayam,

- Secunderabad.

3.
4.

One cepy te Mr,S,Lakshma Reddy,Advecate,CAT,Hyd.

One cepy te Mr.V,Bhimanna, Standing Counsel fer
Railways, -

One ceow to Librarv.CAT.Hvd.
One spare cepy,.

kku.
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5. Tt is submitted that inspi‘e of the lkest
;ﬁforts the record wag not traced ard hence the res-

pordents could not file reply statement in this OA.

In the circumstances, we feel that it is just and

4 - r

o M <

proper to pass the following ogder:-

irg the record is not traced, the applicant
can prefef appeal to the appellate suthority ie., the

Controller of Stores, South Central Ssilway, in regard
to the punishment only. If such @n appeal is going to

e submitted by Registered Post with Acknolwedgment.Due,

by the end of September 1995 b§ enclosing copy offhis

_____ —~ 2 £ e la . e e -~ T R -_—— ' e P F L - |

in the office of the “cntroller of Stores, South
Central Railway by the end of September 1995, the
same has to be considered in'regard to punishment in
sccordance with the merits., <The said appeal hes to
e disposed cf expediticusly and preferably by the

end of December 1995, -

6 The 0A is ordered accordingly. Nom costs.éy
(R.RANGLRLJIAN) (V.NEELADRT RAC)
MEMBER (ADMN, ) VICE CHTRMAN

o

DATED: 24th August, 1995. Ny
Open court dictation,

— 75
Dy.Registrar(J1dl)
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ATHPED BY XED BY
' COMPARED BY AEPROVED 3
IN THE CENTRAL 2DMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.
THE HON'BIE MR.JUSTICE V.NEELADBI-RAO
VICE CHAIRMA
| AND . | |
 THE HON'BLE MR,R.RANGARATAN: { M(ADMN)
DATED --‘.;-—::L_ff_"_ikj;,w’gi.
SROER/JUDGME NT 3
M A /D 7\ n N~
/ -
0A, No, \}”%6 ﬁ 3
' 2ALNO— P. )
admN:ted and Interim directions
issu&d. :
Allowdd. | o - |
Disposed of with dire'ctiohs—.-/,——
. ' Dismissed. ,
’ Dismisged as w1thdrawn ‘
Dismisskd for default .

N#.order ag to costs.
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